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MR. CHAIRMAN: Question No. 262.

*262 (The questioner (Shri Mohd.
Khaleelur Rahman) was absent. For dns-
wer Vide cols, .. 29 .. infra).

MR. CHAIRMAN: Question No. 263.

Handing over the Right to Search for dia-
monds in Andhra Pradesh to a French
Consortium

*263. SHRI DIPEN GHOSH: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether-it is a fact that Govern-
ment have taken a decision to hand over
the right to search for diamonds in all
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the on-going work sites in various parts
of Andhra Pradesh to a French consor-
tium—BRGM  (Bureau de  Recherche
Geologiques et Mineraux of Orleans;

(b) if so, whether Government have
also asked the Director General of the
Geological Survey of India (GSI), which
has. been excavating diamonds in those
mines, to hand over all the data regard-
ing the diamond mines in Andhra Pradesh
to the said French Consortium, BRGM;
and

(c) if so, what are" the reasons thereof
and also the terms for giving the right to
search diamonds to a foreign company?

THE MINISTER OF STEEL AND
MINES (SHRI MAKHAN LAL FOTE-
DAR). (a) to (e) A statement is laid
on the Table of the House.

Statement

(@) to (c¢) The Mineral Exploration
Corporation Limited a Public Sector
Undertaking under the Department of
Mines has entered into an agreement on
17th January, 1989 with Bureau de Re-
cherches Geologiques et Minieres (BR-
GM), which is a Public body commission-
ed by the Government in France to carry
out scientific research and public service.
The agreement provides for technology
transfer in evaluation of diamond prospects
in India and the areas to be covered
under this agreement are Krishna Gravels
and Wajrakarur in Andhra Pradesh and
Panna in Madhya Prdesh. The techno-
logy transfer envisaged involves 6 state of
art' computer assisted data processing
and does not include any direct participa-
tion in the field of diamond exploration/
exploitaiton as such, i.e., in drilling, min-
ing, recvery of diamonds etc.

The objective of evaluation of the data
through computer processing techniques
etc., is inter alia to identify promising
areas and determine priorities for further
exploration.  Therefore, the exploration
data generated so far by the concerned
organisations i.e. Geological Survey of
India, National Mineral Development Cor-
poration and Mineral Exploration Corpo-
ration Limited is being collated by MECL
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and processed with the assistance of
BRGM for the purpose mentioned above.

SHRI DIPEN GHOSH: Sir, I have
gone through the reply given by the hon.
Minister. But, Sir it falls short of what
I wanted to know from the hon. Minister,
particularly about the terms of agreement
which the Government of India have en-
tered into with a French consortium for
participating in mineral exploration in our
country. Sir, of late, it has become art
article of faith with some of the Ministers
in the Union Government that participa-
tion by the foreign private agencies will be
a panacea for all the malice the country's
economy is suffering from.

Sir, the mineral exploration work was
hitherto being done and conducted by the
Government Department, the Geological
Survey of India, and the public sector or-
ganisation, the Mineral Exploration Cor-
poration of India, under the Government
of India. But, of late, the Government
of India has decided to invite foreign
private agencies...

SHRI JAGESH DESAI: It is a foreign
public sector company.

SHRI DIPEN GHOSH:...in the explo-
ration work. As a result of which this
agreement with the French consortium has
come about. Sir, my first supplementary
is—part (a)—whether it is a fact that the
Geoogical Survey of India which has
hitherto been engaged in the exploration
work of diamonds in Andhra Pradesh has
since been asked to handover all the data
they possessed to that French consortium,
BRGM, and—part (b)—whether, as per
the terms of the agreement that the Gov-
ernment of India has entered into with this
French consortium, the French consortium
is) given the right of sharing the royalty
on the diamonds that would be excavated
out of these diamonds mines.

SHRI MAKHAN LAL FOTEDAR:
Sir let me first tell the hon. Member
that it has not become an article of faith
with us to invite foreign collaboration or
equity participation in some of the pro-
jects here, it has, of course, become an
article of faith with those people who be-
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lieve in the dictatorship of the proletariat.
The non. Member...

SHRI DIPEN GHOSH: Dictatorship o!
the foreign consortium.

SHRI MAKHAN LAL FOTEDAR:...
is just confused. I want to dispel the im-
pression that must have been created. The
agreement has not been entered into bet-
ween the Government of India and the
French consortium. (Interruption)  Just
listen to me. When you were speaking. |
was very quiet listening to you. You just
hear me. You can ask me another ques-
tion. Sir, I may tell the hon. Member that
the agreement has been entered into bet-
ween on«, of our public sector undertak-
ings i.e., MECL, and one of the pub-
lic sector undertakings in France, i.e.,
BRGM. The first question that he has as-
ked is whether the GSI had been engaged
in the exploration work in Andhra Pra-
desh and whether this foreign firm is
asking the GSI to furnish the data.

I may tell the hon. Member that it is
not only the GSI but there are three
organisations which were engaged in the
exploration of diamond deposits in the
country, mainly in Andhra Pradesh  as
also in Madhya Pradesh. These three
organisations consisted of the GSI, i.e. the
Geological Survey of India, MECL  as
also the NMDC. We tried to find out
the deposits but after exploration we
'found that these are not cconomicaly
viable. We spent Rs. 13 crores but
recovered diamonds worth only up
toRs. 21 lakhs. We do not want  to
function as a frog in a well.  We have
to adopt the latest technology - in this
sector. We are interested in importing,
in assimilating, in adapting the latest
technology in this sector so that we are
able to remove poverty.  Perhaps the
hon. Member is aware that in our
country in 1987-88 we exported diamonds
worth Rs. 2439 crores. We imported
rough  diamonds worth Rs. 1969
crores. And the foreign exchange yield
was only Rs,. 470 crores. Last year—
though the figures are only tentative'—we
exported diamonds worth Rs. 4230 crores
and imported rough  diamonds  worth
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Rs. 2090 crores and our foreign exchange
earning was only Rs, 1139 crores. It is
our desire and urge to become self-re-
liant in this sector by indigenising the input
materials. We want to create more
and more and find out more and more
deposits of diamonds in the country
and the French company which we have
involved will assist us, help us in finding
out the best deposits in these areas. We
have not given any contract to them.
They will train our experts. They will
give us the latest state-of-art technology
to find out the viable deposits of dia-
monds in our country.'

SHRI DIPEN GHOSH: Sir, the hon.
Minister has not replied to my supple-
mentary. [ had specifically asked whe-
ther the GSI has been asked to hand
over all the data that it possessed in
the matter of exploration work of dia-
monds to that French consortium. This
is part one of my question. Part se-
cond of my question is whether the agree-
ment which was entered into stipulated
the giving of a share of royalty to BRGM
on the basis of diamonds excavated.
After the Minister replies I will put my
second supplementary.

SHRI MAKHAN LAL FOTEDAR:
'Sir, I am sorry that I forgot to" mention
about the sharing of royalty. [ very
strongly and very firmly say that there is
no question of sharing any royalty with
ths French company. We have entered
into an agreement and Rs. 85 lakhs,
will have to pay for this collaboration.
Out of that Rs. 50 lakhs we have to pay
in foreign exchange to the French com-
pany and that Rs. 50 lakhs is being given
to us by the French Government as a
grant. The question of royalty, the ques-
tion of ‘'equity participation. as it is
done in other countries, I need not
mention, we are not going to do that.
As soon as we are able to adopt the latest
technology, the experts this French pub-
lic sector undertaking, will go back. So
I can tell the hon. Member that all the
three organisations GSI, NMDC and
MECL—MECL is the nodal agency will
be engaged in it.

SHRI DIPEN GHOSH: Sir, before I
put my second supplementary I want to
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enlighten our Minister a little. He has
tried to emphasise that it was an agree-
ment between a public sector organisation
in India and a public sector organisation
in France,, But, Sir, there is difference
between a public sector organisation in
India a public sector organisation in a
Western  capitalist  country.  Obviously,
there are public sector organisations in
America and in South Africa also. Natu-
rally,.. .

MR. CHAIRMAN: All of us know the
difference  Put your question,

SHRI DIPEN GHOSH: All public
sector companies do not necessarily mean
that they are good companies or
that they do not pose any danger to our
country.

MR. CHAIRMAN: Put your supple-
mentary.

SHRI DIPEN GHOSH: Mr. Chairman,
Sir, the question is, in order to get exper-
tise or better technology in the field of
mineral exploration, should we expose
our geological mapping to the Western
capitalist companies? This is the moot
question. This is not my...

MR. CHAIRMAN; This is not your
supplementary?

SHRI DIPEN GHOSH: This is not
my supplementary.

MR. CHAIRMAN; Is it your ques-
tion or not?

SHRI DIPEN GHOSH: I am coming
to part (b) of my question. Sir, it is
very important whether, in the name of
transfer of technology and in the name
of invitation of expertise, we should ex-
pose our geological mapping to the Wes-
tern capitalist countries and their com-
panies. Now, part (b) of my question.
The hon. Minister has asserted that it is
a French public sector company, I would
like to know whether the Minister, or, for
that matter, the Government of India, or,
for that matter, the M.E.C.L., has en-
quired into it as to whether this company,
B.R.G.M., this French public sector con-
sortium, is a front company for a South
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African diamond company, namely, De-
beers. If so, does it not mean that via-
the B.R.G.M., we will have trade links
with South Africa?

SHRI MAKHAN LAL FOTEDAR,;
Sir, so far as the first part of his question
is concerned, about exposing our data to
Western countries, I would like to tell the
hon. Member that no', only with the Wes-
tern countries but we are not going to
share this with the Eastern countries also.
We know how to protecr our national
interests better than anybody else. We
know who are going abroad in the name
of technology transfer and have offered
equity participation. I am not going to
say all those things here. I must dispel
this impression. B.R.G.M, is a Govern-
ment undertaking. It is not a fact that
it is a front company for a South African
company

SHRI DIPEN GHOSH; Have you en-
quired into it?

SHRI MAKHAN LAL FOTEDAR:
There are only four or five firms in the
world which are known to be experts in
the field of diamond exploration, or, in
the State-of-art technology in diamond
exploration These are; two in the
U.K., one in Australia and one in France;
We had made offers to all these compa-
nies to come forward.

SHRI DIPEN GHOSH: My question
was different

SHRI MAKHAN LAL FOTEDAR; 1

am just pointing out. We have a task
force here of geologists and earth scien-
tists who have enquired into it. Only two
' companies in the world came forward.
One was Australian and the other was
French. The French Government have
recommended. There is no such thing,
this has no link with South Africa. His
information is wrong;

SHRI DIPEN GHOSH: France has
trade relations with South Africa. Even
if the French Government have recom-
mended, it does not as such mean that
the French consortium has no links with
South Africa or that it is not a front
company for a South African company.
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My question was whether the Government
have enquired into it and have come to
the conclusion 'No. I would like to
know whether the Government Is prepa-
red to share with Parliament the informa-
tion about the status of this company.

SHRI MAKHAN LAL FOTEDAR:
There is absolutely no connection with
any South African company.

SHRI JAGESH DESAIL: Mr. Chair-
man, Sir, at one time all the other count-
ries in the world said that there was no
oil in India. But the late Shri K.D.
Malaviya, with the help of Russia, pro-
ved them wrong. Oil was explored in
this country and we are now able to
save foreign exchange, [ think Mr.
Dipen Ghosh has no objection to this.
Here, Sir, the agreement is between a
public sector company of our country and
a public sector company of another coun-
try, namely, France. I am happy that
this is a good policy of the Government
and it should continue, because we are
earning foreign exchange on diamonds to
the extent of more than Rs 4000 crores,
and we are importing rough diamonds
from other countries, and it is by explo-
ration that we shall have more diamonds
available from within the country and
to that extent, our imports will be less
and to that extent, the Government will
be benefited by saving on foreign ex-
change, I would like to know whether
this kind of exploration will continue so
that our country will earn more foreign
exchange on exports and will have to
spend less on imports because diamond
mines will be available within the coun-
try. I want to know whether this sche-
me will continue,

SHRI MAKHAN LAL FOTEDAR:
Government will continue with such sche-
mes which are in the interest of the peo-
ple and which will remove poverty and
bring prosperity to the people.

PROF. C. LAKSHMANNA: I have a
vested interest in this question because I
happen to be born in Wajrakarur.

MR. CHAIRMAN; You have vested
interest in Wajrakarur or....
PROF. C. LAKSHMANNA: Wajra-

karur; [ am from Wajrakarur.  Having
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stated this, I would like to ask whether
the technology transfer which is the basis
for entering into an agreement with this
BRGM has envisaged indigenising that
technology in India. If so, what are
the steps that have been taken; what are
the steps that are being taken or proposed
to be taken, so that India and the Indian
company will become one of the five in
future, and what specific steps by way
of R&D eciforts have been taken or en-
visaged to be taken once this technology
transfer has come. Part (b) of my
question is whether this has been made
a part of the agreement entered into with
BRGM that there will be not merely
transfer of technology but that it will be
indigenised also. If so, what 1is that
clause.

SHRI MAKHAN LAL FOTEDAR:I
may tell the hon. Member that he may
be having interest in diamonds, but I
have vested—.

PROF. C. LAKSHMANNA: No. Waj-
rakarur

SHRI MAKHAN LAL FOTEDAR: I
know that. We should learn to share
jokes also. But i have interest in explo-
ring the best diamonds in the country.
One point he asked was whether techno-
logy transfer has been agreed to and what
are the steps that have been taken.

PROF. C. LAKSHMANNA; No, I
asked about indigenising the technology
transferred.

SHRI MAKHAN LAL FOTEDAR:
Agreement is for transfer of latest state-of-
art  technoolgy in this sector. For that
purpose, their experts have come here;
they are coming here; our experts are
going there, and this is being worked out,
and there is a clause in the agreement
that the latest technology which is avail-
able with BRGM will be transferred to
us. The MECL will do the drilling, will
do the mining, including the GSI and
others; but they will not do mining or
drilling. They will only assist us and
help us in doing that. So far as the
second point is concerned, whether this
technology is to be made swadeshi, the
very fact that MECL entered into  the
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agreement and under this agreement the
latest technology, as 1 said earlier, is
going to be assimilated and adapted by
us, indicates that it will be made indigen-
ous; in other words we say it will be made
swadeshi. And I do not want that India
should become one of the five; India
should become one of the three in the
world so far as exploration of rough
diamonds is concerned

MR, CHAIRMAN; Next question.

*264. [The questioners (Shri Mahendra
Prasad and Shri Murlidhar Chandrakant
Bhanddre) were absent. For answer vide
cols, infra]

*265. [The questioner (Shri  Subas
Mohanty) was absent. For answer vide
cols, infra] 113
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Centrally sponsored National Kural emp-
loyment and Rural Landless Employment
Guarantee Programmes have been merged
and Jawahar Rozgar Yojna launched.
Many States- had miused the funds or
changed the programme names as they
liked. He said, Andhra Pradesh, Karna-
taka and Assam as exemples. Tamil
Nadu was not in the list, he added.
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SHRI PARVATHANENI UPENDRA:
How does it arise from this question?
This is about the Committee. Is there
any relevance? What is the relevance
of this supplementary to the main ques-
tion

", Li
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Many States had misused the funds. He

said, Andhra Pradesh, Karnataka and
Assam as examples Tamil Nadu was

not in the list.

SHR1 PARVATHANENI UPENDRA;
This does not arise out of this.
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SHRI PARVATHANENI UPENDRA:
He has nothing to reply on this. It had
nothing to do with the main question.
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SHRI VITHALBHAI M. PATEL; Leg
the Chair decide _

PROF. C. LAKSHMANNA: The Chair
has already decided.
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SHRI PARVATHANENI UPENDRA;
CAG's report refers to Rajiv Gandhi and
your government. It does not say about
Andhra Pradesh.
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MR CHAIRMAN: The supplementary
is irrelevant, I rule it out.
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MR. CHAIRMAN; Dr. Pandey, I

have ruled out your supplementary. The
supplementary should arise from the main

question. It does not arise from the
question.  You should take your seat.
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SHRI SHANKARRAO NARAYAN-
RAO DESHMUKH: Sir, the Government
intends to form a committee to study the
problems of the farmers. I would like
to know from the hon. Minister what is
the criteria for the inclusion of members
in the committee to' study the problems
of the farmers? Do they want to only
complete the number of members without
knowing whether the members are inte-
rested in the vocation of farming.
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st dlo WeagArTrAw IS ¢ F3f
qargEi g’

ol WEw WIw ;&8 F &l gH
g, #FE WEk TR Q1T § 9
g g .. . (smaEmw), . .

SHRI KAHNU CHARAN LENKA;
Sir, when an industry fails to grow or
becomes sick due to some reason, the
Government has schemes to rehabilitate
those industries by refinancing or by rest-
ructuring the loans, I would like to
know from the honourable Minister whe-
ther, keeping this in view, the Govern-
ment has any proposal to treat agricul-
ture on par with industry and also whe-
ther Government is thinking of rehabili-
tating agriculture in terms of sick in-

dustry. .
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to Question 24
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to Question 26

frald ot W %¥ e a0 WTE
& omar . (FEem)

SHRI YASHWANT SINHA: How can
you allow this, Sir?

SHRI PARVATHANENI UPENDRA :
How is he concerned?

SHRI YASHWANT SINHA: You can-
not allow this,

SHRI M. S. GURUPADASWAMY;
On a point of order, Sir. Can a Central
Minister do this? Is it proper and
right for a Central Minister to castigate
the Chief Minister of a State without any
reason, without any provocation?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P.
SHIV SHANKER): What is it that he
has said ? He has only said that not a
single loan has been written off. He has
said that Mr, Devi Lal has not written
off a single loan. He has said that Mr.
Devi Lal in Haryana has not been able
to write off a single loan That is all
he has said.  (Interruptions).

SHRI M. S. GURUPADASWAMY:
He has indulged in unnecessary accusa-
tion,, abuse.  (Interruptions).

SHRI P. SHIV SHANKER: What is
the accusation?

SHRI M. S. GURUPADASWAMY:
He has criticised the Chief Minister of
a State, It is not proper, Sir. It is
highly improper. Mr. Bhajan Lal should
behave properly.

SHRI RAOOF VALIULLAH: If the
question is political, the answer is also
political.  (Interruptions).

SHRI P. SHIV SHANKER; Very
rightly he said that you cannot stage a
drama On Vishwamitra here. That is
what he said.

SHRI SATYA PRAKASH MALAVI-
YA: Why are you staging a drama here?
Why don't you have it in Haryana?

it war wm : AY, S g
qar far wr gfodar ¥ gat 9l%
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SHRI YASHWANT SINHA; Sir, you
must expunge this,

{Interruptions)

SHRI DIPEN GHOSH: The Leader of
The House stated while replying to this
question Mr. Bhajan Lal mentioned that
the Devi Lal Government could not do
this. My point is while replying
to a question, a Union Minister, who has
lost his battle in Haryana, should not
turn the Rajya Sabha floor....

SHRI P. SHIV SHANKER: The ques-
tion was asked. Therefore, he answer-
ed, (Interruptions)

SHRI DIPEN GHOSH: He lost his
battle there and is now taking advantage
of this floor.

SHRI VITHALRAO MADHAVRAO
JADHAV; Mr, Ghosh should not charge
Mr, Bhajan Lal like this. Mr, Ghosh
himself has lost everywhere. Then what
is the relevance of his saying that Mr.
Bhajan Lal has lost battle in Haryana?
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to Questions 28

¥ faa 18 gl awif w5 g
(Fa=Ed) . . .

o qamia o mm T gl

SHRI DIPEN GHOSH: From a com-
mission agent, how could you be a kulak?

SHRI M, s. GURUPADASWAMY:
There was a commission! What. was
the finding of the commission?

oA Foawim g mdw &
!

SHRI N. I BALARAM: There are a
number of reports submitted by the com-
mittees which are lying before the Go-

vernment. . For instance, there is

report with the Government submitted by
the Raj Committee on the question of

remunerative prices to be given to the

farmers. It was submitted two years

back] There is another report submitted
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to the Government. Without implement-
ing any of the reports, are you going
to again appoint a committee? Can you
look into the reports and try to implement
their recommendations?

Al OWAA WIR. ¢ AWTTIE HEEa,
a6 sE 3, 9ET 9wl Wi 2a
{6 A, 9UF AF TH[ HE AT
¢ fpadl %1, 37 Ay awenHi 9
fasi< =3 | fwo %1 5Tl 9@
&:ﬂ- BT

MR CHAIRMAN; Question Hour is
over.

WRITTEN ANSWERS TO QUESTIONS
under

Ban on impact of Aluminium
O.G.L.

262. SHRI MOHD. KHALEELUR
RAHMAN;' Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government propose to
ban the import of Aluminium O.G.L.;

(b) if so, what are the reasons there-
for

'(c) whether Government propose to
canalise the import through the MMTC;
if so, what are the reasons therefor;

(d) whether Government have con-
ducted any survey regarding the likely
effect on the industries manufacturing
cables and conductors made out of Alu-
minium, as a result thereof, when Go-
vernment are the main buyers;

(e) if so, what are the details thereof;
and if not, the reasons therefor; and

(f) what is the likely effect on the poor
people who are the main consumers of
the utensils made out of aluminium?

THE MINISTER OF STEEL AND
MINIES (SHRI MAKHAN LAL FOTE-
DAR): (a) There is no proposal at pre-
sent to ban import of aluminium under
O.G.L.

(b) to (f) Do not arise.

[4 AUG. 1989 ]

to Questions 30

Framing of Rules & Regulations under the
Juvenile Justice Act, 1986

*264. SHRI MAHENDRA PRASAD:
SHRI MURLIDHAR CHAND-
RAKANT BHANDARE;

Will the Minister of WELFARE be
pleased to state:

(a) whether it is a .fact that most of
the State Governments have not yet fram-
ed the Rules and Regulations required
to be framed under the Juvenile Justice
Act, 1986; if so, the names of those
States;

(b) whether such Rules/Regulations
for all the Union Territories have already
been framed; if not, the details thereof;
and

(c) whether it is a fact that Children"
Homes and Reformatory Schools, etc.
required to be set up in different States/
Union Territories have not yet been set
up if so, in which States/Union Territo-
ries the work in this regard is satisfactory
and is in accordance with the norms?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE .DR. RA-
JENDRA KUMARI BAJPAI) (a) Most
of the State Governments have notified
the Rules and Regulations under the
Juvenile Justice Act, 1986. By now,
only the States of Arunachal Pradesh,
¢ Meghalaya, Nagaland and Sikkim are
yet to notify the rules.

(b) All the Union Territories have no-
tified the rules under the Act.

(¢) In most of the States prescribed
Homes have been set up under the Juve-
nile Justice Act, 1986. The States/
Union Territories where these Homes
have not been set up are Arunachal Pra-
desh, Nagaland, Sikkim, Andaman and
Nicobar Islands, Daman and Diu and
Lakshadweep.

Proposal for modernising the Bokaro and
Rourkela Steel Plants

265. SHRI SUBAS MOHANTY:
Will the Minister of STEEL AND MINES
be pleased to state;

(a) whether there is a proposal under
Government's consideration for modernis-



